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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Execution Application No 69/2025 
IN • 

O.A. No. 33 of 2024 
In the matter of: 

Ajay Lal Malik .... Applicant 

Versus 

State of Haryana & Ors. ... Respondent(s) 

COMPLIANCE REPORT BY WAY OF AFFIDAVIT OF 
DHIRENDRA KHADGATA, COMMISSIONER, MUNICIPAL 
CORPORATION, FARIDABAD ON BEHALF OF RESPONENT 
NO. 3 

MOST RESPECTFULLY SHOWETH: 

I, Dhiren~ra Khadgata, Commissioner, Municipal Corporation, Faridabad, 

do hereby solemnly affirm and declare as under: 

l. That the facts giving rise to the filing of the Execution Application 

are that the applicant filed above said O.A. raising grievances 

regarding mismanagement of garbage dumped at the bye-pass 

road, Sector 21 A, Faridabad. 

2. That the said execution application was fixed for hearing on 

.10.2025 and on that date this Hon'ble Tribunal passed the 

ing orders which are being reproduced as under:-

ide order dated 10.09.2024 passed in O.A. No. 3312024, titled 

y Lal Malik vs. State of Haryana & Ors., this Tribunal directed 

Municipal Corporation, Faridabad to ensure compliance of the 

provisions of the Solid Waste Management Rules, 2016 • in all 

aspects and a/so to complete boundary wall as per the timelines 

given i.e. 31.12.2024 and ensure that no garbage dumping takes 
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place outside the transfer station and on the road and directed filing 

of compliance report by respondents no. 2 and 3 by 15.01.2025. 

3. However, admittedly, reports were not filed by respondents no. 2 

and 3 by 15.01.2025. 4. Not filing of reports by 15.01.2025 by 

respondents no. 2 and 3 constitutes non-compliance of the order for 

which we are constrained to impose costs of Rs. 1 lakh each on 

respondents no. 2 and 3. The costs be deposited with the Ld. 

Registrar General of this Tribunal within one month". 

3. That the Municipal Corporation has made sincere efforts thereafter 

to comply with the order passed by the Hon'ble Tribunal and has 

taken the following steps:-

i) Municipal Corporation Faridabad has completed the RCC pre-

case boundary wall at the site on complaint. No waste is 

being allowed to be dumped outside the boundary wall of 

transfer station. Drone view photographs of the site In 

question are annexed herewith as Annexure-R/1. 

That waste is being lifted regularly from the transfer station by 

the agency Mis SVN Associates. The agency has been 

engaged for loading, carriage and transportation of solid 

waste from Sector 21-Atransfer station. Junior Engineer and 

SI have been deployed by the Corporation for the regular 

monitoring of the said transfer station. 

iii) Additionally, Municipal Corporation Faridabad has taken strict 

enforcement measures to discourage to littering of waste in 

the city, public at large has been informed about imposition of 

penalty of Rs. 5,000/- to Rs. 50,000/- for littering of waste. 

Copy of the notices as placed are attached as Annexure-R/2. 
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iv) It is submitted that the Municipal Corporation Faridabad is 

actively and consistently monitoring the presence and 

movement of stray cattle both within and around the Sector 

21-A transfer station. It is pertinent to mention here that the 

monitoring is being carried out through the dedicated efforts 

of sanitation personnel stationed at the site under the routine 

supervision of the Medical Officer of Health. 

v) That Municipal Corporation Faridabad has deployed adequate 

personnel at the site to ensure effective site operation and 

maintenance. It is also to mention here that both regular and 

outsourced staff have been deployed to oversee proper solid 

waste management. 

vi) That necessary steps are being initiated by the Corporation to 

enhance illumination in and around the facility. The non­

functional units have been replaced and additional street 

lights have been installed to ensure safety, visibility and 

operational efficiency during evening and night hours. 

Furthermore, it is to submit that in compliance of the order 

dated 30.10.2025, Municipal Corporation Faridabad has also 

submitted the Demand Draft amounting to Environmental 

Compensation of Amount of Rs. One Lakh imposed on the 

Municipal Corporation Faridabad. Copy of letter forwarding 

the demand draft is attached as Annexure R/3. 

The answering respondent holds this Hon'ble Tribunal in the highest 

esteem and can never think of disobeying the order passed by this 

Hon'ble Tribunal. 
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-

It is most humbly prayed that present compliance report may 

kindly taken on record. 

VERIFICATION 

Verified at Faridabad on~ day of February, 2026 that the contents 

of above compliance report are true and correct to my knowledge and 

on the basis of information derived from the official record which l 

believe to be true and no material fact has been concealed therein. 
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Annexure-II: Copy of office order for enforcement  
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Annexure R/2
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Annexure – III: Demand Draft amounting to Environmental Compensation of amount Rs. 1 Lakh 

imposed on MCF  
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Annexure R/3
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